93 Written Answers

(c) None of the Ministries concerned has
reported any impediment iii the rectification
of these anomalies. However, these
Ministries are, being requested to finalise the
cases expeditiously.

nwad € gAag 4 A% ¥ o= W
data wd

1625. = THAIA  HOAGT :

’

12 9, 1982 & ‘e’
Farare @M ar | e
fawa &9 & FTIo AEA 7
Frart oA T AR &
fagre # s@ATE | WO @
fer 7R & s # R

¥1

2

[29 JULY 1982 ]

to Questions 94

Summavy Trials {or Rapists and
Dowry Seekers

1626. SHRI N. P. CHENGALRA-
YA NAIDU: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government are considering
a proposal to introduce summary trials for
rapists and dowry seekers through legislation;

(b) if so, by when the final decision in
this regard is likely to be taken;

(c) what are the details of the proposed
law; and

(d) whether the States have also been
consulted?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) No, Sir.

(b) to (d). Do not arise.

Use of ESMO and ESMA

1627. SHRIMATI KANAN MU-
KHERJEE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of occasions since
promulgation  of  Essential  Services
Maintenance ordinance and enactment of
Essential Services Maintenance Act these
legislation have been invoked to ban strikes
in essential services in the country; ,nd

(b) the details thereof. State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LAS-KAR): (a) and (b).
The. powers available under the Essential
Services Maintenance Ordinance, 1981 and
the Essential Services Maintenance Act, 1981
to prohibit strikes in essential services have so
far been used by the Central Government in
the States of Assam and Maharashtra



